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THE ANDHRA PRADESH IRRIGATION UTILISATION 
AND COMMAND AREA DEVELOPMENT ACT, 1993. 

ACT No. 1 OF 1 993' 
C 

[ 19rh Jan 1993. 1 

t 
An Act to amend the Andhra Pradesh Irrigation Utilisatfon and 

Command Area Development Act, 1 984. 

BE it tnncted by thc Lcgidativc Aljsembly of the State of Aadhra 
Pradesh in the Forty-third Year of the Republic of Tndix as follows:- 

I . Slzorf title and cbmn~ettcenrettt.-(1) This - Act may bz callod - 

the Andhra Pradesh Irrigation Utilisxtio n and Command Area 
Dovelopmcnt (Amendment) Act, 1 993. 

(2) The provisions of sections 3 and 4 shall be decmed to have 
come in to force with effect on and fro rn thc 1 4th January, 1 984 and 
the provisions of Section 2 shall come into force on such datc as the . 
Government may, by notification, appoint. 

1 

Ame~ld~nent of Secrion 5.-In the .4ndhra Pradesh Trrigatio n 
utilisation and Command Area Development Act, 1 984. Act I 5 of 1984 
hereinafter rzfercd to as the Principal Act), in Szction 5,- 

k .  

(i) in sub-;&on (I ), for the words "one year". the word 
"threc years" shall bc substituted; and 

*Received lhe -nt of' the Governor on, 12khJan- 1993. For Statement of 
Objects and Rasom, pleast see tile Andlrro Prudes11 Gazette, Part-W- A, Ex! raordinnr~ 
dated the 27th March. 1992. at P a p  3- 

I 
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( i i )  to sub-scct!on (I) ,  t h s  ?c!?o\vin_e pro\'iso shall be added 
tiamrl y :- 

"Provided that the members i n ~ !  ~ d i n g  tht President of the Pipe 
Comrnittcc shall contiiluc to hold C)Ttice up tc the date of next recons- 
titatlo n of  the Pipe Commiitze in acco rdanc,: with iIle pravisions of 
this s u  b-section?' 

3. Amendment of Sectio~l 50.-In Smtio a 50 of the Principal Act, 
in sub-scctio n (1 ), for the .\YO rds " u ~ ~ d ~ i  executiv.: orders - of the 
Gov&rnment'', the words "under any law for the tirn; bzing in force" 
sbdl  b~ substituted. 

4. . Va1idcrrion.-No twithstanding any ihing contained in thc principal 
Act, cvzry Command Arca Dzvelop;l~tnt. Antltority c i~ated  under an 
~x.:cutiuc o cder of th; Go veranlznt pyii; i- t o  thc commenccment of the 
principal Act shall bs dzem:d to !~! iv:  b-ca continued and any thing 
done p r any action taken by, sllch Ailtho rity shall b; decmed to Eave 
b .en validly donc o r  takcn as if suc l~  Aut!lo rity hhad no t ceased to exist 




